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" ORDINANCE No. 21 OF 2019

- THE UNIVERsiTY LAW's (AMENDMENT) ORDINANCE, 2019 '

Promulgated by the Govemor of Kerala in the Sevenneth Year of the -

Repubhc of India. -
AN
ORDINANCE

Jurther to amend. the Kérdld Univers'ity Act, 1974, the _Calicm" University

Act, 1975, the Mahatma. Gandhi University Act, 1985, the Cochin

University of Science and Technology Act 1986, the

Sree Sankaracharya Unrvers:ty of Sanskrit Act, 1994, the
 Kannur University Act, 1996 and the Nauonal University of
K Advanced Legal Studzes Act, 2005.

" Preamble -——WHERLAS it is expedlent further to amend the Kerala
Umversxty Act, 1974 (17 of 1974), the Calicut University Act, 1975 (5 of
1975), the- Mahatma Gandhl University Act, 1985 (12 of 1985), the

- . Cochin Umversxty of Science and Technology Act, 1986 (31 of 1986), the

Sree Sankaracharya University of Sanskrit Act, 1994 (5 of 1994), the

Kannur University Act,. 1996 (22 of 1996) and the National University of -

Advanced Legal Studles Act 2005 (27 of 2005) for the. purposes '

- hereinafter appeanng

AND WHERF.AS", the Legislaﬁve Assembly of the State of Kerala is not -

in session.and the Governor of Kerala is satisfied that circumstances exist
which rénder it 'nec&esary for him to take immediate' action'

Now THEREFORE in excrc1se of the powers conferred by cIause (1) of
" article 213 of the Constitution of India, the ‘Governor of Kerala is plcased
- to promulgate the following 0rdmance —
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1. Short title and commencement.-—-(l) This Ordinance may be called :

 the University Laws (Amendment) : Ordmanoe. 2019

(2) It shall come into force at.once.
2. Acts 17 of1974 5 of 1975, 12 of1985 31 of 1986 5 of 1994,

22 af 1996 and 27 of 2005 to be temporarily amended.—During the
- period of operatlon of this Ordinance, the Kerala University Act, 1974

(17 of 1974), the Cailcut University Act, 1975 (5 of 1975), the
Maha_tma Gandhi University Act, 1985 (12 of 1985), the Cochin
University of Science and Technology Act, 1986 (31 of 1986), the

Sree Sankaracharya University of Sanskrit Aet, 1994 (5 of 1994), the

Kannur University Act, 1996 (22 of 1996) and the National University of

-

‘Advanced Legal Studies Act;, 2005 (27- of 2005) shall have effect subject
' _to the amendments specified in sections 3 to 9. :

3, Amendmem of Act 17 of I 974 —In the Kerala’ Umversny Act,'1974

(17 of 1974),

{a) in section 12, for sub-sectlon (1), the foliowmg sub-secuons

| shail be substituted, namely:—

_ 1) The Registrar shali be a whole-time salaried ofﬁcer of the
_ Umvers1ty and shall be appointed by the Syndicate for a period of four

years from the date on which he enters upon his office or till he

-completes the age of fifty-slx years, whichever is earlier and on such

terms and conditions as may be prescribed by the Statutes.

(1A) The person appomted as Reglstrar shall be eligible |
- for re-appointment for one more period subject to the provisions in’

sub-section (1).”;

(b) i in section 13, for sub-sectlon (1), the followmg sub-seutlons

shall be substituted, namely:—

“(l) The Controiler of Exam:natlons shall be a whole-tlme
salaried officer of the University and shall be appointed by the Syndicate

for a period of four years from the date on which he enters upon his
- office or till he completes the age of ﬁﬁy-sxx years, whichever is earlier

" and on such terms and conditions as may be prescnbed by the Stamtes




(1A) The person. appdinted as Controller of Examiﬁ#ations‘ shall

- be eligible for re-appmnnnent for one more period subject to the prov:sxons _

in_sub-~soction (1)

. {c) in section 14 for sub-sectlon (1) the following sub-secuons .

shall he substituted, namely:—

“ (1) 'The Finance Officer shall bc a whole-nme salaried oﬁ'xoer
- of the University and shall be appointed by the Syndicate for a period of
four years from the date on which he enters upon his office or till he

.completes the age of fi*‘ty—s;x years, whichever is earlier and on such -

terms and condztwns s may be prescribed by the Statutes
(1A) The person appointed as Finance theer shall be ehgible

for re-appointment for one more period sub]ect to the: prowsmns in.

. sub-section (1).”.

=
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4. Amendment of . Act 5 af 1975.—In the Calicut Umversny Act o o

- 1975 (5 of 1975),—

~ (a) in section 12, for sub—secnon (1), the followmg sub-sectmns
shall be substituted, namely:—

“(1) The Reglstrar shall be a whole—tlme salancd oﬁicer of the -

'Umversxty and shall be appointed by the Syndicate for a period of four
vears from the date on which he enters upon his office or till he
completes the age of fifty-six years, whichever is earlier and on such
~terms and conditions as may be prescribed by the Statutes.

(1A) The person appointed as Registrar shall be eligible
. for re-appomtment for one more period subject to the prov:snons in
_ sub-sectxon (1. ' . .

: {b) in sectton 13 for sub-secuon (1) the followmg sub‘sectlons
shall be subsnmwd, namely —

‘ “(1) The Controller of Exammat:ons shall be a whole-tlme.'
- -salaried officer of the University and shall be appmnted‘by the Syndicate
for a period of four years from the date on which he enters upon his

office or till he completes the age of fifty-six years, whichever is earlier

‘and on such termis and conditions as may be prescribed by the Statutes. -
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‘shall be substituted, namely:—

5 |
(1A) The person appointed as Controller of Examinations shall

 be eligible for re-appointment for one more period subject to the provisions
"'in sub-section (1).”; - - .

(c) in section 14, for sub-section: (1); the following sub-se‘_cfions

“(1) The Finance Officer shall be a whole-time salaried officer

" of the University and shall be appointed by the Syndicate for a period of

four years from the date on ‘which he enters upon his office or till he

~ completes the age of fifty-six years, whichever is earlier and on such
terms and conditions as may be prescribed by the Statutes.

" (1A) The personi appointed as Finance Officer shall be eligible
for re-appointment for one more period subject to the provisions in-
sub-section (1).”.. ' - '

5. Amendment of Act 12 of 1985.—In the Mahatma Gandhi

- University Act, 1985 (12 of 1985),—

(a) in section 12, for sub-seétion (1), the followingsub-set:tions , _'
shall be substituted, namely:— : S

~ “(1) The Syndicate shall appoiﬁt a person sélecied'_hy the
Government from among a panel containing the names of three persons
furnished to the Government by a Selection Committee appointed by the

Syndicate consisting of three members headed by the Vice-Chancellor, as

the Registrar of the University for a period of four years from the date on

which he enters upon his office or 1ill he completes the age of fifty-six
- years, whichever is earlier and on such terms ‘and conditions as may be
 prescribed by the Statutes. ‘ - :

(1A) The person appointed as Registrar shail be e_ligibh_f

, for re-appointment for one more period subject to the provisions in’

sub-séction (1).”; . | |
" (b) in section 13, for sub-section (1), the following sub-sections '
shall be substituted, namely:— - - ' : I

. © (1) The Byndicate 'sl_iall appoint a person selected by the
Governmens from among a panel containing the names of three persons

fumnished to the Government by a Selection Committee appointed by the
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Syndicate, consistihg’ of three members headed by the Vice-Chancellor, as
‘Controller of Examinations .of the University for a period of four years
from the date on which he enters upon his office or till he completes the

‘age of Afift'y-six years, whichever is earlier and on such terms and

- conditions as may be. prescribed by the Statutes,

" (1A) The person appoi:nted as Controller of Exémin,ations shall
- be eligible for re-appointment for one more period subject to the provisions-

in sub-section (1)."; = o

shall be substituted, namely:— .

“(1) The Syndicate shall appoint a person selected by the

~ Government from among a panel containing the names of three persons
furnished to the Government by'a Selection Committee appointed by the
Syndicate, consisting of three members headed by the Vice-Chancellor, as
the Finance Officer of the University for a period of four years from the
date on which he enters upon his office or till he completes the age of

may be prescribed by the Statutes. .

fifty-six years, whichever is earlier and on such terms and conditions as .

(1A) The person appointed as Finance Officer shall be eligible

- for re-appointment for one more period subject to the provisions in

*sub-section (1).”. : . . .
6. Amendment of Act 31 oj‘-1986.—1n the Cochin University of
‘Science and Technology Act, 1986 (31 of 1986),— .
. (a) in section 10, after .‘ite_m' (iii), the following item shall be
inserted, namely:— | o o '
BRI “(iiia) the Controller of Examinations;”; -
_ (b) in section 13, for sub-section (1), the following sub-sections
shall be substituted, namely:=— - E : -
, “(1) The Syndicate shall appoint a person selected by the
" .Government from among a panel containing the names of two persons
furnished by the Syndicate to t'hé Government, as Registrar of the

{c) in section 14, for'-sub-séctioﬁ (])7, the 'foliowing sﬁb—seciions

Vi
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" Statuies. .-
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University for a period of four Years from the date on which he enters
upoil his office or till he completes the age of fifty-six years, whichever is
earlier and on such terms and conditions as may be prescribed by the

" (1A) The person appointed as Registrar shall be eligible

~ for re-appointment for one more period subject to the provisions in

sub-section (1).”;

o © after section 13, t.he' following section shall ‘bé inserted.
namely:— : L . S o
| «I34. The Controller of Examinations—(1) The Syndicate

: shall appoint a person selected by the Government from among a panel. .
containing the names of two persons furnished by the Syndicate to the .- .

Government, as Controller of Examinations of the University for a period
of four years from the date on which he enters upon his office or till he . -

completes the age of fifty-six years, whichever is earlier and -on such

terms and conditions as may be prescribed by the Statutes.

| (2) The person appointed as Controller of Examinations shall be
eligible for re-appointment for one more period subject to the provisions in
sub-section (1} SR - S

(3) The Controller of Examinations shall be a whole-time '

salaried officer of the University and shall exereise such powers and .
perform such duties as may be prescribed by the Statutes.”; ‘

(d) in section 14, for'sub-scctiori (1), the following sub-sections
shall be substituted, namely:— R '

(1) The Syndicate shall appoint a 'persoﬁ selected by the

Government from among a panel containing the names of two persons

furnished by the Syndicate to the Government, as Finance Officer of the -

- University for a period of four years from. the date on which he enters
- upon his office or till he completes the age of fifty-six years, whichever is.

earlier and on such terms and conditions as may be prescribed by the
Statutes. ‘ ' : :

" (1A) The person appointed as Finance Officer shall be eligible

| . for re-appointment for one more period subject to the provisions in
. sub-section (1).”. - — ‘ '
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- T, Amendmem of Act 5 of 1994, —‘In the Sree Sankaracharya '

University of Sanskrit Act; 1994 (5 of 1994)— )

(a) in sectlon 23, after item (m), the foliowmg items shall be

- msened, namely:—

' - “itia) the Controller of Exammatmns
(mb) the Finance Ofﬁoer. - '

(b) in section 28, for sub-sectlon (1), the followmg sub-sectlons
shall be subsntuted, namely:— S .

“(1) The Registrar shall be a whole-tlme salar:ed officer of the
University and shall be ~appointed by the Syndicate for a period of four
~ years from the date on which. he' enters upon his office or till he

completes the age of fifty-six years, whichever is earlier and on such .

‘terms and conditions as may be prescribed by the Statutes

(1A) The person appointed as Registrar shall be ehgnble
for re-appointment for one more period subject to the provisions in
. sub-section (])” o

namely —

- “28A. The Controller of Examinations. —(l) The Cbntroller of
Examinations shall be a whole-t:me salaried officer of the Umvemlty and
shall be appointed by the Syndlcate for a period of four years from the
- date on which he enters upon his office or till he completes the age of
ﬁfty-sm years, whichever is earller and in such manner as may he
prescnbed by the Statutes

- {2) The person appomted as Controller of Exammanons sha]i be
eligible for re-appomtment for one more penod subject to the provisions in
sub-section ( 1). o _

_ (3) The quahﬁcatlons for, and the salary and allowances
payable to the Controller of Exammatlons shall be such as ' may be
prescnbed by the Statutes :

{c) after section 28 the fdllowmg secuons shali bc mserted

o
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28B. The Finance Qfficer—1) The Finance Officer.shall be a ’
whole-time salaried officer of the University and shal} be appointed by the -

Syndicate for a period of four years from the date on which he enters =
- upon his office or till he completes the age of fifty-six years, whichever is

earlier and in such manner as may be prescribed by the Statutes.

" (2) The person appomted as Finance Officer shall be clag:bie

for re-appomtment for one more penod sub_]ect to the’ provns:ons in |

sub—sectlon (1).

(3) The quahﬁcatlons for, and the salary and allowances

_ " payablc to the Finance Officer shali be such as may be prescnbed by the
o Statutes

8. Amend'mem of Act 22 of I 996 —1In the Kannur Umvcrs:ty Act | _7 '

' 11996 (22 of 1996),—

‘(a) in section 14, for sub-sectlon (1) the followmg sub-secttons-

' shall be substltuted, namely —

“(1) The Registrar shall be a whole-time salaned officer of the
Umversxty and shall be appomted by the Syndicate for a period of four 7

" years from the date on which he enters upon his office or till he '

completes the age of fifty-six years, whichever is earlier and on such
terms and conditions as may. be prescribed by the Statutes

- (1A) The person appointed as- Registrar shall be ehglble.
for re-appomtment for one more period subject to the prov1smns in

- sub-section (1).”;

(b) in section 15, for sub-section (1) the followmg sub- secttons' "

shall be substlmted, namely:— -

- “(1)} The Controller of Examtnatlons shall be a whole-time
salaried officer of the University and shall be appomted by the Syndicate

for a period of four years from the date on which he enters upon his

office or till he completes the age of fifty-six years, whichever is earlier
and on-such terms and condtttons as may be p:escnbed by the Statutcs

02/83212019/5-16.




10

(1A) The person appoihted as Controller of Ekaminations shall

be eligible for re-appointment for one more period subject to the provxmons
‘in sub-section {(1).”; - -/ ‘ .

_ (c) in scctlon 16, for sub SCCthH (1), the fo]lowmg sub-sections
' shall be -substituted, namely:—

: “(1) The Finance Officer shall be a whole-tunc salaned ofﬁcer

of the University and shall be appointed by the Syndicate for a period of

- four years from the date on which he enters upon his office or till he

completes the age of fifty-six years, whichever is earlier and on such
“terms and conditions as may be prescribed. by the Statutes.

_ (1A) The person appomted as Finance Officer shall be ehgxble
for re- appomtment for one more penod subject to the provisions in
sub-sectmn (1),

9. Amendment of Act 27 of 2005.-~In the National University of

'. ‘Advanced Legal Studies Act, 2005 (27 of 2005) — .

_ {(a) in section 28 for sub-section (1) the followmg sub-sections
shall be substltuted, namely:— -

“(1) The Registrar shall be a whole-tlme salaried officer of the_'
_Umversxty and ‘shall be appointed by the Executive Council for a period of
- four years from the date on which he enters upon his office or till he -

completes the age of ﬁﬁy -six years, whichever is carlier and on such
terms and conditions as may be prescribed by the regulations

(1A) The pcrson appomted as Registrar shall be eligible

for re- appomtme_nt for one more period subjea to the prov1s1ons in = .

sub-section (1).”;

_ (b) in sectxon 29, for sub-section (l) the followmg sub- sect:ons
- shall be substltuted, namely:—

1) The Finance Officer shall be a whole-time salaried officer

of the University and shall be appointed by the Executive Council for a

- peniod of four years from the date on which he enters upon his office or

 till he completes the age of fifty-six years, whxchever is earlier and on
such terms and conditions as may be prescribed by the regulations.
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(1A) The person appointed as Finance Officer shall be eligible

for re-appointment for one more period subject to the provisions in'®
sub-section (1).”; ' '

(c) in section 30, for sub-sectlon (1) the followmg sub-sectlons
shall be substltuted, namely—u ) o .

“(1) The Controller of Exammatlons shall be a whole-ume

salaried ofﬁce_r of the University and shall be appointed by the Executive
Council for a period of four years from the date on which he enters upon
his office or till he completes the age of fifty-six years, whichever is

. earlier and on such terms and- condxtlons as may be prescnbed by the

regu]auons ‘
(lA} The person appointed as' Cdntmller of Examinations shall

B be eligible for re-appointment for one more penod subject to the prows:ons

sub-sectlon (1)

- 10. Specml provision regardmg the existing Reg:strars Comroilers

o of Examinations and Finance 0}3" fcers—Notwithstanding anything

'J. "‘-‘”

contained in the Kerala Univetsity. Act, 1974 (17 of 1974), the Calicut"

'University Act, 1975 (5 of 1975), the Mahatma Gandhi University Act, . -

1985 (12 of 1985), the Cochin University of Science and Technology Act,
1986 (31 of 1986), the Sree Sankaracharya Umversny of Sanskrit Act,
1994 (5 of 1994), the Kannur University Act, 1996 (22 of 1996), and the

" National University of Advanced Legal Studies Act, 2005 (27 of 2005) and

the statutes, ordinances, regulations, orders or rules made thereunder on

~ and from the date of commencement of this Ordinance, the existing

Registrars or Controllers of Examinations or Fmance Officers, as the case

'may be, of the Universities constituted as per the above said Acts shall be
deemed to have vacated their offices where they have completed a period -

of four years in their offices or have completed the age of fifty-six years,
whichever is earlier. In the case of the Registrars or Controllers of

" Examinations or Finance Officers who have not completed a period of

four years in office or ﬁﬁy-sm years of age shal} continue to hold office’
up to a period of four years or fifty-six years of age whichever is earherr




In the case of the Registrars or Co_n'trolie-fs- of Examinations or Finance
Officers appoisited from other departments and who have completed a
period of four years in their offices or have completed the age of fifty-six
. years and have vacated their offices by virtue of the provisions of this -

" Ordinance, the law relating to the service conditions apphcable in their
- parent departments shall be made apphcable S o e

P. SATHASIVAM,
" GOVERNOR.
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